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-Prof K.S.Chalam

| have visited Visakhapatnam as a part of the-regular functions of
- a Special Rapporteur, NHRC under 7 (b) to visit jails, lock ups, juvenile homes etc,
during 27-10-2012 to 1-12-2012. The following is the schedule of the visit.

27-11-2012 Arrival from Hyderabad

28-11-2012 visit to central prison, Visakhapatnam
Juvenile home, Observation home

29-11-2012 visit to rural and city police lock ups

30-11-2012 discussion with professors of Law University, Andhra University and
NGOs

1-12-2012 participated as a guest of honour in the seminar at A.U, HIV/ AIDs day
addressed students and scholars on civil services etc.

The visit was facilitated by the protocol department of government of
Andhra Pradesh by extending courtesies and providing an officer to accompany
the prison, police stations etc.

The following is the report on the visit



Central prison

The Visakhapatnam central prison is one of the 7 prisons in the state
maintained by the state government has emerged as a model prison after the
shifting of the premises from its old location to Adavivaram , a scenic location
away from the city. It is informed that no official of the NHRC has visited the
prison during the last 15 years. |

The number of prisoners in the Jail is found to be more than the official
capacity. The remand prisoners in the jail are higher in number compared to the
convicts as the police are not keeping the remand prisoners in the lock ups and
depositing them in the central prison as soon as they are remanded by the judicial

officers.

Total prisoners 940
Of which convicts 418
Remand prisoners 522

It is reported that the prison has an authorized capacity for 770 with 50 for
females. We have visited the cells, barracks, kitchen, factory and the premises
along with the superintendent Mr. Eswariah ,and the officers. | have interacted
with the convicts including those who were transferred from other places to
Visakhapatnam on security reasons and the remand prisoners. | have asked the
officers to leave me alone to interact with the prisoners and to ascertain their
grievances as to the kind of treatment meted out to corroborate with the Prison
Manual énd NHRC guidelines. |

i have also received some memorandums from the prisoners with a request to
forward the same to NHRC ( they are enclosed with the report at Annexure |). The
gist of the memos in Telugu is about the delay in releasing the prisoners even
after expiry of sentence, non implementation of Government orders to release
prisoners on remission or commutation of sentence, pardon granted but not
implemented (case of d.Rambabu, A.manmadharao), transfer of prisoners from
Hyderabad (case of Md Mujeeb Ahmed, Md Kaleem } without assigning reasons



and so on. They are beyond the competence of the Superintendent to address
and he has given us the correspondence with the department on the issues to
show that they are following the rules of the government.

The prison layout, structure and dimensions are as per specifications. They
are well maintained including the bath rooms of convicts. Some prisoners are
given the benefit of TV, news paper and community TV available as part of
recreation. Most of the prisoners are found healthy and the medical doctor
informed that in case of serious ailments they are referred to the KGH, Govt
Hospital. It is brought to our notice that some prisoners cunningly make false
complaints of ill health to get some concessions. The doctors are maintaining the
NHRC formats while admitting the newcomers to the prison and also conduct
regular checkups. Every prisoner is given an [D card. The medicines in sufficient
quantity are in place in the store room for distribution to patients.

The food prepared for the prisoners in the kitchen is in hygienic condition and
the materials are kept well in the store rooms. The jail is using modern equipment
to cook rice and other material for the prisoners and found that they are tasty as
per the statements of some prisoners. The quantity given is as per norms of
government. The budget comes from the state government.

There are facilities like weaving, printing, cashew work, furniture preparation
and other works on the campus. it is found that more people are employed in the
cashew kernel work (remove the shell physically to get kernel) as it is '
remunerative for the prisoners to get better remuneration as it is based on piece
wage per KG. The clothes for the prisoners are prepared and some additional
work is also undertaken for additional income in the prison factory. However, the
skills imparted seem to be few and prisoners can be gainfully employed in some
emerging areas like computers, mason work and other identified areas that might
help the prisoners to get some skills that might help them to find jobs once they
are released from the prison.

The barracks and rooms are systematically planned and jailers are in position
at each unit. While going through the prison and interacting with them, a typical
segregation is found at one place. The Adivasis (triblas) are kept exclusively in one



corner of the prison and most of them are either booked under Naxlite cases or
Ganja smuggling. When | brought this to the notice of the Superintendent, he has
said that they are all kept separately to provide them with specific food as they
are not accustomed to the regular diet. But, | feel that there is something amiss
here that the commission might examine so that they are made to mingle with
others as prisoners without any stigma.

| was given access to some registers to show how they are admitted and
released, gate pass etc as per the norms.

Visakhapatnam central prison being a model prison has revealed that they are
exemplary in providing facilities and free movement of prisoners as per the norms
and prisoners are found healthy at the time of our visit. Some prisoners met us
and explained their problems mostly connected with their release and have no
complaints against the officers. The prison is kept well; the house keeping is very
good, the prisoners seem to be gainfully employed.

Lock ups

The Visakhapatnam city is in the process of becoming a Greater city covering
several rural areas in the Police Commissionerate covering around 40 KMs. We
have first visited the rural police stations in the forenoon to examine the lock ups
at Bhimunipatnam and Anandpuram and later visited all the city stations in the
evening.

The lock ups in Bhimunipatnam are in good condition and there is sufficient
ventilation and are positioned as per the norms with a light placed opposite to the
lock up. There are no remand prisoners and the officers told us that they are not
keeping them in the lock ups and women are not at all brought there as it is
according them, is a risky job. The police station in Anandpuram is on the national
high way and they are burdened with traffic and accident cases. The Cl who is
posted recently there informed us that they have sufficient staff to look after 33
villages, 11 panchayats. They have informed us that they go on to the villages as
per regulations to interact with people. The officers know the guidelines of NCHR.
The single lock up looks like a store room without any ventilation and | brought it



to the notice of the officer who accompanied me to get it as per norms and he
promised that he would do it '

There are seven police stations in the city and we have visited all the stations
except Il town which is close to | town. The lock ups in all the stations are in good
condition and | found to my surprise some of them painted, may be due to the
prior information. The bath rooms are in good condition and there are no traces
of any illegitimate things happening against the accused brought to the police
station mostly under section 41 or 42 of Cr PC. The conditions in ail the city
stations are of the same standard and the Gajuwaka station is in a better
condition in terms of accommodation and facilities.

it is observed that most of the officers are transferred here recently from
the neighboring districts and they are well informed about the city and its culture
to deal with petty cases and law and order issues.

The officers have informed us that mostly the job of the officers in
stations like Kancharpalem (mostly inhabited by lower middle classes), is to deal
with family disputes and petty cases. It is heartening to find that the young
officers are well educated, read the Cr PC, IPC and the guidelines of NHRC unlike
their previous generation who came on promotion with little education. Most of
them are post graduates and direct recruits with sufficient training at the police
schools and occasional in service training. Some officers informed us that the
NHRC guidelines are very useful and they are mostly dealing with such cases and
allow genuine NGOs to approach them, But, it is found that they are not
sufficiently educated on the SC and ST atrocity cases as they are still using the
1955 Act and not the 1989, may be due to the fact that it needs an officer in the
rank of Dy SP. | have examined the FIR copies and found that they are given to the
complainants and signature taken. However, the time taken to file charge sheet
and the FIR vary from case to case depending upon the nature of the case.

The visit to police stations to examine the lock ups has revealed the

following;

1. All the officers are putting name badges



2. Some stations have toll free phone No for complaints

3. The FIR is typed and copy centrally monitored by the commissionerate
through net

4, Copy of the FIR given to the complainant

5. Very few women are brought to the stations

6. Most of the time officers are doing the counseling job as the cases pertain
to family disputes

7. Visits to the villages and wards is routinely done

8. Follow the NCHR guidelines in maintaining the case dairy and in sending
the remand prisoners to jail

We have very little time to interact with public to know about their

perceptions about the police in the city.

Meeting with NGOs and Professors

One day was utilized to meet the NGOs and professors who are aware of .
the NCHR. Andhra University is one of the earliest to design a course on Human
Rights and offered a diploma programme. | had the opportunity to organize a
réfresher course on human rights for university and college teachers when | was
Director, Academic Staff College here. Keeping this back ground in mind, I met
several university faculty and the Registrar of Damodar Sanjivayya Law university,
Visakhapatnam.

It is reported that the diploma programme of A.U is now transferred to
another department from the sociology where it was originated in the beginning.
There are no permanent teachers and it is run on contractual staff. The issue of
offering a certificate course as designed by the NHRC for the police officers is
mooted with the vice-chancellor of Law University and Registrar and they have
expressed their willingness to consider it with support from NCHR.

Office bearers of few NGOs dealing with human rights met me and complained
against police atrocities without any specific charge as a routine. One advocate



activist Mr Suresh Kumar has given a written complaint against the police relating
to 376, 324, 506 IPC of a minor girl and the swamiji as accused. The complaint in
telugu is enclosed for further action by NCHR {see annexurell).

Juvenile Home and Observation Home

The juvenile home in Visakhapatnam is maintained for four districts by the
department of home, government of A.P. The Observation home is run by the
department of women and child welfare, government of Andhra Pradesh.

The juvenile home as per the in charge (the Director is on leave) has around 90
children in the age group up to 17 years. They are all given accommodation, food
and education. Some children are sent to regular schools and some are
maintained by the centre itself at the present premises (old V.S.Krishna Govt
college premises). At the time of our visit, some training programme was
undertaken by an NGO. The children have informed us that it is useful.

We have visited the rooms where the children are accommodated. | was
shocked to see that the bunk beds are arranged in such a way those even small
children cannot squeeze in and they are in very bad shape. The blankets and beds
are dirty and might inflict infectious diseases. | have enquired from the in charge
why it is so. He has replied that they do not have own accommodation and are
located in the government abandoned buildings and a new location is identified.
The psychologist in charge has shown us the registers that are not properly
maintained. We are informed that some NGOs have helped them to make the

premises inhabitabie.

We have examined the food prepared for the children and found that they are
like poor feeding or for destitute without any proper hygienic conditions. The
eggs cooked are not to taste. The overall situation made us to comment that it is
~ in poor condition. Thereupon, the in charge told us that a number of vacancies
are not filled up and they are overburdened with work. | brought the pitiable
condition of the home to the notice of the District collector on phone and he

promised that he would lock in it.



The observation home is located in a good building in posh area of the city.
There are officers, staff and other employees about half a dozen on rolls. But, a
few of them were present when we visited and there was only one boy with two
guards to look after him. We are told that there is a local court consisting of a
chairperson and members and they meet occasionally to hear the cases. In most
of the time they allow the children to go away with their parents and therefore,
they do not have inmates. It is found that not even 15 people are admitted per
month with huge expenditure for staff, rent, food and equipment. Is it not a good
idea to combine it with juvenile home or giving it to a good NGO so that it can be
effectively maintained?

Recommendations

The four day visit to Visakhapatnam has given me sufficient material as noted
above to make the following suggestions.

1. The complaints of the lifers and others in prison who have completed the
term may be examined for further action as per norms and the state
govern'ment may be notified.

2. The segregation of Adivasis as a separate block in the prison need to be
examined in the light of the guidelines and further course of action may be
notified.

3. The police officers may be provided with additional inputs in the form of
training or reading material to make them further conscious of the
provisions of NCHR, PCR and other laws

4. The case filed by Mr Suresh kumar may be examined by the law
department of NCHR as per rules.

5. Is it possible to institute a prize for the best maintained prisons to recognize
good work and encourage officers to improve further?

6. The juvenile Home and Observation home for children may be combined
with a permanent building and frequent visits of officers to make the staff
responsible and accountable? '
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GOVERNMENT OF ANDHRA PRADESH
PRISONS DEPARTMENT

From ‘ To
Sri K.L. Sreenivasa Rao,
Superintendent of Prisons,
Central Prison, Cherlapalli,
Ranga Reddy District — 501 301

The Superintendent,
Central Prison,
Visakhapatnam.

Lr.No.CPCh/RC-I/ Wa9935-/2012, Dated: 84 -10 -2012.

x;( \\‘
y s W20, Z{ub:- Central Prison, Cherlapalli - Transfer of Convict Prisoner
: i‘ | No. 935, Md.Mujeeb Ahmed § /o M.A Rasheed from Central
~ V% Date 115.\..\.’:91{?./ '*“'/ Prison Visakhapatnam to Central prison, Cherlapalli on
' \ L Yk-;'\" / temporary basis- consent - Sent — Regarding.
: N ‘.5. 4 :
‘{‘ ,ﬂ:’," X .
,Cﬂxs-\-\;H.W Ref:- Your Lr. No. Central Pnson/VSP/CRC/6432/2012, Dated:
.‘ z,’\\’.,— T 04.10.2012. '
< ::"D_"" p ek,
\\_V:S\Kd//
[ With reference to your letter cited, I am to state that Convict
Prisoner No, 935, Md.Mujeeb Ahmed S/o M.A.Rasheed was transierred to
W’\)f?’ Central Prison, Visakhapatnam on Administrative grounds as the conduct and
?.\}\P' the behavior of the prisoner was always in-disciplined in this Prison.

In view of the circumstances stated above, he is to be kept away
from Ceniral Prison, Cherlapalli, hencu it is not pessible to accommodate the

e Convict Prisoner No. 935, Md.Mujeeb Ahmed S/o M.A.Rasheed in Centra
- Prison, Cherlapalli on temporary basis.
b, ! ¥

Yours faithfully,

é%%ERI NTENDENT,

CENWRISON, CHERLAPALL]




‘; E i GOVERNMENT OF ANDHRA PRADESH
b PRISONS DEPARTMENT
F From To
: Sri K. L. Sreenivasa Rao, The Superintendent,
E Superintendent of Prisons, Central Prison,
% Central Prison, Cherlapaili, Visakhapatnam.
* Ranga Reddy District - 501 301
' T T
: T bl Ry Lr.No.CPCh/RC-1/ 419.9% /2012, Dated: 20 -10 -2012.
AR EASN
e Sir, . KJ'\:.‘r\';{"--.
= B 2
‘\ & Gl BK\LI)\L"_“/ Sub:- Central Prison, Cherlapalli — Transfer of Convict Prisoner
Nl = No. 564, Mohd. Kaleem S/o Mohd. Saleem from Central
\24 e 4// Prison, Central Prison, Visakhapatnam to Central prison,
R T Cherlapalli" on temporary basis- consent - Sent -
N D’b“;—ﬁ/ Regarding. '
’ C;g(j e Ref:- Your Lr. No. Central Prison, /VSP/CRC/6433/ 2012, Dated:
i 04.10.2012.
roK
,{1{\)/’ With reference to your letter cited, 1 am to state that Convict

3 ({’ Prisoner No. 564, Mohd. Kaleem S/o Mohd. Saleem was transferred to Central

Prison, Visakhapatnam on

behavior of the prisoner was always in-disciplined in this prisott.

Administrative grounds as the conduct and

In view of the circumstances stated above, he is to be kept away

from Central Prison, Cherlapglli, hence it is not possible to accommodate the

:‘"-;(1-1 Convict Prisoner No. 564, Mohd. Kaleem S/fo Mohd. Saleem in Central Prison,
\ Q-J//‘ Cherlapalli on temporary basis.
WA

. kﬁ) Yours faithfully,
Q\;\\ \.‘\, é\ -
R 1 L "}l
: oy > -
é%zPERI NTENDENT,

AN
@/ .
@ W 5‘:\ CENTRAL PRISON, CHERLAPALLL
A ~ &



0
Office of the
Director General of Prisons

and Correctional Services,
A.P.. Hyderabad.

Memo No.Jud-5/366/2012 Dated: 19-11-2012

Prisons Department - Central Prison, Visakhapatnam - Life Convict
Prisoner No.935, Md.Mujeeb Ahmed $/o M.A Rasheed — Requesting
to temporary shift at Hyderabad jail for appoint a lawyer and give
Fmcustodial justice — Rejected — Regarding.

Letter No.CP/VSP/CRC/6977/2012. dated 26-10-2012 of the
Superintendent, Central Prison, Visakhapatnam,
--ig0cai--

Attention of the Superintendent. Central Prison, Visakhapatnam is invited to the
reference cited and he is informed that the request of Convict Prisoner No.935.
Md.Mujeeb Ahmed §/0 M.A.Rasheed for his transfer from Central Prison. Visakhapatnam
to Central Prison, Hyderabad is hereby rejected as the prisoner was transferred from

QL/ Central Prison, Cherlapalli to Central Prison, Visakhapatnam on administrative grounds
Q ({\ due to security reasons. The prisoner may be informed accordingly.
v
- %\\

2. Further. the Superintendent, Central Prison. Visakhapatnam is directed to
approach the Legal Services Authorities for providing necessary iegal help to the said
prisoner.

§d/- B.Sunil Kumar
for Director Ceneral of Prisons

and Correctional Services
g :
}ﬁuperintendent. Central Prison, Visakhapatnam.

Copy to the Deputy Inspector Ceneral of Prisons(CAR), Rajahmundry.

gty XY /1 Forwarded By Order //

-~ ~ : )
. : erintendent
= 2ol vars—
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FIRST INFORMATION REPORT

(Under Section 154 and 157 Cr.P.C})

A.P.P.M, Orders 470,500

District ; Viszkhapatnam City Year: 2012 FIR No : 642/2012 Date: 28-0(T-2012

376-|PC,324-IPC,506-IPC,34~1PC

P.S: VSPII TR Acts and Section :

3. a)Occurence of offence : Day: *»  Date From: Date To:

Time Period : Time From : Time To:

Prior To : 28-0ct-2012

b) Information received at PS: Date ; 28-0CT-2012 Time: 17:00

¢} Grheral Diary Reference : Entry No.: 7 Time: 17:00

4. Type of Information : Written

5. Place of Ocurrence : {a} Distance and direction from PS : 3 KM, Narth Beat No. :

(b) Place: Gnanananda Ashramam

Street/Village :  Venkojipalem

Arza/Mandal: Visakhapatnam

Cily/District: Vlsakhapatnam City

State : ANDHRA PRADESH Pin:

(¢) If Outside the limits to this Police Statmn, then the name
of concerned police station :

District : T
6. Comglainant / Informant:
{a) Name : Nakka Rajeswari

(b) Father's / Husband's Name : D/o late Appala swamy

{c) Date [ Year of Birth : ) Age: 13

(d) Nationality : INDIAN (e)Caste :

{f) Passport No : Date of Issue : Place of Issue:

(¢) Occupation ¢

{h) House No :

Streetyvilage:  Ketpakele, Thotagares
AreafMandal ¢ -Aﬂlova -----------------------------------------------------------------
City / Distnict : Vlsakhi;pat;l;r;'(’:lty T cosamemnne e e e
State: : AND;RA PRADESH T e T

AT AR e 2
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7. Details of knowi/suspected/unknown accused with full particulars:
Serial No ; !
Name of Accused : 1. Poornananda Swamy e
Father's Name : Occupation : Not Available
............................................. [ TR
Caste : o Sex: Male Age:0" Nationality:
Present H. No :
Present Street : Gnanananda Ashramam
Present Area / Lo
. venkojipalemn, Visakhapatnam
Viliage : _UJ patem, Yisakhap
Present City /
Distffet: -
Present State : Pin: 0
Phone(Off) : Phone Celi
_________________________ {Resi): e ) No. : i N
O
Serial No : i
Name of Accused : 2. Padma 3. Lakshmi
Father's Hame : Occupation : Not Available
Caste : ) B Sex : Female Age£0 _Nationality : B
Present H. No :
Present Street :
Present Area /
Village ; L )
Present City /
District : L L N .
Present State : Pin: 0
Phone(Off) Phone Ceil
______________ (Resi) : e No.:
il e
Physical features, deformities and other details of the Suspect :
Sl No, Sex Date/Year of Build Height (cms) | Complexion Identiﬁcatiun-‘
- Birth ' Marks(s)
1 2 3 4 5 6 7
Deformalities/ ] Teeth Hair Eyes Habit(s) Dress Habit(s)
Peculiarities '
8 S 10 11 12 13
B T —3
Languages/ Place of B f
Dialect Burn Mark Leucaderma Mole Scar Tattoo |
14 15 16 . 17 s 19 l

T VL0 A bk e 1




g
!
z
!

/’ ‘Reasons for delay in reporting by t

o
he complainant / informant !

9. Pal%{:ulars of properties stolen/ mvolved (Attach separate sheet, if necessary) :

10. T;,;;i‘;iau'.;;';; property stolen: T T
11, Inquest Report/ U.D. Case No. if any” e .
12. Contents of the complaint / statement of the cémplainent or informant : .

complainant reoort is hereW'Ith enclosed -

13. Action Taken: Since The above lnformatlon reveaIs commlsslon of oﬁ"ence(s)Ul s as ment:oned

atitem No.2, -
(1) Registered the case and took up the investigation or

(2) Directed (Name of I P.V.V.S.N KRISHNA ' INSPECTOR
) Directed ( © RAO INSPECTOROF  Rank: Ci No. :
0): POLICE OF POLICE

to take up the Investigation or

(3) Refused investigation due
to .
(4) Transferred to P.S.

F.I.R. read over to the complainant / i
given to the complainant finformant, free of cost.

RS tuphl
Signature / Thumb impression of the

14.
complainant f informant.

Rank: 0 No : INSPECTOR OF
POLICE

15, Date and time of dispatch to the court:  28-0CT-2012, 18:00 '
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. _Reasons for delay in reporting by the complainant / informant ;

I

after consulting her family members

9. Pa" Sculars of properties stolen/involved {Attach separate sheet, if necessary)

19. Total value of property stolen :

.
11. Inquest Report/ U-D. Case No. if any : r .
—-.-_..,A......_...'...-_-‘.-.....-A_n-.-‘_..............'..A..._..........., T
12. Contents of the complaint / statement of the complainent or informant :
complainant recort is herewith enclosed.

at item No.2,
(1) Registered the case and took up the investigation or

23 Directed (Name of 1 P.V.V.S.N KRISHNA INSPECTOR
(2) Directed (Name of L. oy yepecTOROF  Ramk: No. : !
0.): POLICE OF POLICE

to take up the Investigation or

(3) Refused investigation due
to
(4_) Transferred to P.S.

- District on point of
jurisdiction.

F.L.R. read over to the complainant / informant, admitted to be correctly recorded and a copy
given to the complainant / informant, free of cost.

U ’
Signature / Thumb impression of the ) . 10 \\ 1
14. ignature / . . P Signature of Officer in charge, Police Station
complainant / informant.
' Name : P.V.V.S.N KRISHNA RAQ INSPECTOR OF POLICE

fank: Cl ' No : INSPECTOR OF
PQLlCE

15. Date and time of dispatch to the court: 28-0CT-2012, 18:00
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FIRST INFORMATION REPORT
i A.P.P.M. Orders 470,500
(Under Section 154 and 157 Cr.P.C)
1. District : Visakhapatnam City  Year: -2012 FIR No: 643/2012 DpDate: 18- OCT 2012
448-1PC,324-1PC IPC.506- 1P
TorenoweD - fcts and Section ‘f'%.?__'lf;_;_‘?Q IPCﬁBMC M | C )
3. a) Occurence of offence : Day: SUNDAY Date From : 28-0(T-2012 Date To:
Timg Period : o mmTime From : 15;00 ------- TimeTo:
Prior To : S T e
b) Information received at PS: Date : 28-0CT- 26;2 T|;11e : s
¢) General Diary Reference : Entry No. : 8 --------------- Time 17:1'5 i
4. Type of Information : Written : )
S. Place of Ocurrence : (a) D-ls‘tanoe and -c_!lrectlon-f;c;m PS: 3 KM |, North Beat No. :
{b) Place : Gnanananda Ashramam and Ramananda Ashrama‘r;- -_

Street/Village :  Venkojipalem junction

Area_fMa'ndal: Vlsakhapatnam

City/District : Visakhapatnam C:ty

State : ANDHRA PRADESH Pin :

{c) If Outside the limits to tkis Police Station, then the name
of Concerited police station .
District :

6. Complainant / Informant :

(a) Name: >wamy Poornananda Saraswathi
(b) Father's / Husband's Name: e
{c) Date [ Year of Birth : o Age:
(d} Nationality : NDIaN- (e}Caste ____________________________________________________
{f} Passport No : Date of Issue : Place of Issue
e e
'(h) MouseNo:
Street/Village : Gnanananda Ashramam and Rarnananda Ashramam
Area/Mandal : Venkoppalem junction, Visakhapatnam
City [ District ST . ) N
State: ANDHRA PRADESH o Pin: 7

LT )
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7. Details of known/suspected/unknown accused with fulf particulars: -

Serial No : [

Father's Name : Occupation : Not Ava:lable

Caste ; Sex : Male _Age: 0 Natlonallty

Present H. No :

Present Street :

Present Area /

Village : )

Present City /

District :

Present State : Pin: ©

Phone(Off) : Phone Celi
(Resi) No. :

Email :

Physical features, deformities and other details of the Suspect :

TR Y ST NSRS R s ek,

10. Total value of property stolen :

11. Inquest Report/ U.D. Case No. if any :
12. Contents of the complaint / statement of the complainent or informant :

complainant report 15 herewuh enclosed

13. Action Taken: Slnce The above mformatlon reveals commissian of offenca{s)U/s as mentloned
at item No.2, )
(1) Registered the case and took up the investigation or

P.V.V S N KRISHNA
(2) Directed (Name of 1. . . INSPECTOR
0.): RAQO INSPECTOR OF Rank: (i No. : OF POLICE

Sl. No. Sex Date/Year of Build Height (ems)| Complexion Identlf‘catron|
Birth Marks(s)
1 2 3 . 4 5 6 - 7 !
| Deformalities/ |  Teeth Hair Eyes Habit(s) | Dress Habit(s) |
Peculiarities .
8 9 10 | 2 |1
Languages/ Place of ;
Dialect Burn Mark Leucoderma Mole Scar Tattoo .
14 15 16 17 -18 19
8. Reasons for delay in reporting by the complainant { informant :
Nodelay
9. Particulars of properties stolen/involved (Attach separate sheet, if necessary)



I 4

1y take up the Investigation or

(3) Refused investigation due

to

(4) Transferred to P.S.

ver to the complainant / informant, a

F.I.R.read o

on point of
_____________________ jurisdiction.

dmitted to be correctly recorded and a copy

given to the complainant Jinformant, free Pf\cost.

’T\*cr‘g ARQAR

Siginature / Thumb imprassion of the

r4.
complainant / informant.

15. Date and time of dispatch to the court :

A g_;.-’\ﬂ_m
D.%/\ volf—

re

Signatur
Name : P.V.V.S.N KRISHNA RAO | INSPECTOR OF POLICE
Rank: Cl No' : INSPECTOR OF

‘POLICE

280CT2012 .718:15
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CERTI'FI.CATE OF POTENT

\

Datel'l‘i'!meofexmninationJOp.'No. [S 11 2002 //'05’ 777 of Mo~ 5 %373,
Name Swr\m, Pm’ﬁnamu YMME - Age/Sex 32[ M ake
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Albumin : Nil
Sugar : il

Microscopy : 8-10 Puscells/HPF
No RBC
No Casts & Crystals |
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